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cy' casually efl!ed persons and, th€re Al, 

without keepinç this oriçinal pplicaon 

penJin,the some is disposed of after 

having heard Mr.Moha*ty,learnei Counsel 

a~? jsearijaqj for the Applicant and Mr.A.K.Bose, 

learned Senior standing Counsel for the Uio* 

of India,,n whmnam copy of this original 

Ap1icatien has been serve4b with a directIon 

to the Respond,ts to trsat this OriçiLal 

AP4icat,r to be a reresentatiônte them 

and consider the !rievace of the Applicant 

for reul a ri sation expeditiously alenwith 

ther enlisted casual workers 

Liberty is hereby also qranted to the 

Applic~mmt to suriit a detailed representation 

to the Respn dents with sweporting,  

mat.rials,hy 1532004which should be taken 

ivtcz 	by the Rependents,Inthe 

event the ppa*t desires fez a personal 

hearing, the Respondents shenid grant him the 

**Ui*til the grievance of the Applicant is 

thoreiub1y consiiered(jf necessary by making 

due enqxiry) his claimed juniors shouli.not  

be reularised' 

jhjie izartinq with this case,it is 

made clear th 	uh casual enaeme*t of the 

pelicant,tha1l not be dispensed with in the 

mtme 

With the aeve ,Iservatjsns and dire.' 

Ctjn, this 0 ri.!inal Appi i.cat±,n is disposed 
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Send copies of this eer a1sqwitk cepiels .f 

the O.A. t. the Respndentg and free ceies of this .r4er 

be 'iven to learned counsel for loth side, 

Merner( 	icial) 
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